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CENTRAL ADMINISTRATIVE TRIBUNAL, ALLAHASAD RENCH
ALLAHABAD

Allahabad : Uated this 31st Oay of uUctober, 2001.

Jriginal Application Mo, 1213 of 2001,

CURANM 2= =

Hontble e, Rafiquddin, J.li.

Airendra frgsad Son of Late Lalta Frasad,
Resivent of 31/38, Stanley Ruad, Allahahbad,
Presently postsd as Barrack storas Ufficer,
(BsS.d,) at Garrison Engineer's Uffice,
Ranikhat, Uistrict Almora,

(sri A,L. Misra, Advocate)
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Tl tnion of India through Engineer-in-Chief,

ACmy Headguarcers, U,H,0. PJ New Uelhi,11
2, Enpineer-in-Chief, Army Headquarters, it
OHO PU New Uedhio11 y
|
3. Ifhe Lummanding JFflicer, Controller of Jefence 1
#nccounts, Lentral Command, Lucknow, “
|
4. Luncruller of Jefence Accounts(Army), Mesrut. |
[
9. Ccommander WJorks Enginar{C.J.E.), Air Force, 1

Samreuli, Allshabad,

5, Garrison Enginser(Air Force), Gorakhpur, {
G. Garfrison Lngineer, naniknoec, Ulstrict Almora, It
1
(5ri R,C, Joshi, Advocate) ih
|
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By Hon'ble (i, Rafiguddin, J.M,

The applicent, who is posted s Rarragck sStore
ufficer (8,5,U) under Garrison Enginear, fanikhet,

district Almora has filled this UA For quashing the

orders/letters cdated 25-7-2001, 15-6-2001 and 26-4-2n001

(Annexuras-A-1, A-2 and A-3 ta tha UA) and issuing
directiun to the respontents to pay his regular 'salary

witnout eny reductivn and rafund the smount deducted

Prom his salery illegelly. The applicant Further sseks

dameges tu the tune of Rs,1 lae from che respondents.




2 It appears thgt the CUA (Armyi, Mfeerut vide orosy
Dated 25-7-2001 =odressed to the Darrison Englineer,

MeEeS, Ranikhet had informed that an amocunt of 18,5633/~

Nas been roacuyvsrad on azccount of TA/UA demand of
An.67,925/~ &nd rent of Re,516/ and advance of pay
of Ns.9300/- in respect of the applicant, It is sl=o
stated that net psy be rocaovered from tha psy of the
applicaent til) the aforesaic demang of As,77741/- as

pel LPC is rucavasreo, ' J

3 It 1s stated that when the applicant was

- transferred from Gorakhpur to Ranikhet on 26-3-2901,
his LPC was 1ssued, a copy of which has been annexed
as Annexure-=-A=3 to this O0A in1which only a sum of 2
18,9300/~ was to be recovered in three instalments
being amount of advance of pay paié to the apolicant
which has already been recovered. A sum of Rs.35,000/-
I ) on account of advance of TA was also shown to be

recivered from the pay of the applicant. According to

the applicant this amount can be utilised by the i

applicant during one year from the date of his transfer

i.e. upto HMarch, 2002, Hence, the same {is also not

- liable to be recovered at this stage. It is, therefore,
contended that the disputed amount of Rs.67,925/- and
R8.516/= 18 not to be recovered firom the salary of the ’
applicant. Tt is further stated that a sum of Rs.7326/-
has also been recovered in lump sum from the salary
of the applicant vide chegque dated 24-3-2001 without |
any reason.

4, The applicant submitted a detailed representation

« on 03-3-2001 against this illegal recovery from pay

: and allowances of the applicant before Garrision Engineer,

i

MES Ranikhet, a copy of which is annexed as Annexure~R-9 |

to this OA., Learned counsel for the applicant has stated

e

that the respondent authorities have not passed any
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orcer on his representation. Hence, he has filed the L

present CA. '

Se I have heard counsel for the parties and pérused
the record.

6. Considering the fact that no ground or reason has !
been disﬁlosed in the impugned letter dated 25-7-2001

(Annexure-A-1) and that the representation of the

applicant dateq 02-3-2001 has neither been considered
nor any order has been passed on it, I £ind it proper
-0 dispose of this OA at the admission stage with

/nos.3 and 4
direction to the respandenté to consider and pass
appropriate order as per rules on the representation
of the applicant dated 03-8-2001 within a period of one
month from the date of receipt of the copy of this order,

It is also provided in the interest of justice that till

representation submitted by the applicant is considered and
disposed of by the competent authority, no recovery shall

be made from the salary of the applicant. No costs.

t ) | \lﬂ\lv\/uﬁﬁ(m.

Member (J)

-

= QLT




